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O R D E R 

24.04.2019: Learned counsel for the Appellant submits that the matter has 

been settled with the Respondent.  It is also accepted by learned counsel 

appearing on behalf of the Respondent.   

2. In the circumstance, in view of such development learned counsel for the 

Appellant sought for permission to withdraw the appeal.  Such prayer of 

Appellant is allowed.  The appeal stands disposed of as withdrawn.  No costs. 
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